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ANNEXURE: ‘A

! BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
' BANGALORE BENCH $ BANGALORE

DATED THIS THE 28TH DAY OF JuLy, 1993
Present : Hon'ble Mr. Justice P.K. Shysmesundar ... Vice-Chairman

Hon'ble Mr. V, Ramakilshnan ' .;. Member (A)

APPLICATIONS NO.329/92 AND 330/92 ' ‘ ;

1. Shri B.N. Kadapatti, ' ;
. : $/c Ningayye Kedapatii, | ~ ;
Aged about 52 yeare.

2. shl'.i 'p.n. Halkari, : : ‘ . -
S/o Ramachandra Malkeri,
Aged sbout 52 years.

3. Shri M.M, Shirur,
'S/o Mahadevappa Shirur,
Aged about § 46 years,

4. Shri VQL Chavan,
. S/o Laxman Chaven,
A’ Agad about 39 years.

S, Shri S.L, Dubbanmardi,
. . S/o Lingraj Y.Dubbgnmardi,
\ Aged about: 33 years.

_%.%nsu Muchandi,
5/0 Narayan Munchsndi,
Agad about 30 years.

x ' 7. Shri Narayan Tarihalkar,
S/o Rama Tarihalkar,
Aged about 30 ysears.

~ 8. Shri A.J. Jolly,
: - $/o, Joseph,’
¥ Aged about 28 years.

9. shti Anilkumar poKo’
S/o P.V. Krishnan, - ;
Aged sbout 27 years. Applicants in A No, ;

{ ‘ 329/92 .
C/o Garrison Engineer,
Camp Belgaum=S90 009.

Shri B, Bhaskar Rao, .
S/o B, Achuta Rao,
Aged about 55 years.

Shri B.G.Patil,
S/o Gurulingappagowda Patil, _
} Aged about S3 ysers. .
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3. Shri N.B, Patil,
S/o Basgouda Patil,
A@od'about 53 years.

4, Shri B,G. Varne,
S/o B. Anantha Krishna,
Aged esbout 51 years,

5. Shri G.V, Kekare,
S/o0 Venkatesh Kekere,
Rged about S0 yeers.

§

6. Shri 5.”. ﬂulgund,
5/0 ”oco ﬂulgundg
Aged about S0 yearse.

7. Shri S.G. Phadke,
$/o Gurunath Phadke,
Aged about 44 ysarse

8, $hr1 MeDe Talwar,
$/o Dundappa Talwar, _
Aged about 43 years. Applicants in A No.
| | 330/92
C/o Garrison Engineer,

Cemp Belgaum-590 009.

(Shri NeG. Phadke .. Advocate)

‘Ye

1. Union of India
pepresantad by ite
Secretary,

Ministry of Defence.

2. The Enginesr-in-Chisf,
Kashmira House,

Army Headquarters,
DHQ Rost Office,

New Delhi.

3. The Chief Engineer,
‘Dakshin Kaman Mukhyalaya,
Abhiyantha Shakha,
Headquarters, Southern
Engineers Command Branch,
Pune-411001.

4. The Chief Enginesr,
Cochin Zone,
‘Cochin=-4,
|
5. The Commander Works Engineers,
‘Penaji, Goa.

6. The Garrison Engineer, Ra!spondents in A No,
Camp Belgaum-590 009, 329/92 and 330/92

(Shri M, Vasudeva Rao ..; Advocate)
i
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1. ? We have heard Shri N.G. Phadke for the applicants
andiShri M. Vasudeva Rao for the administration. In this
c;s% a number of people have joined together and have
ask;d for parity in pay alleging that similarly placed
persons in other departments are getting more pay but
tha? benefit is denisd to them. It would eppser that
comélaining of such disparity the applicants have made
repfesentations to the Government and that Government is
yst to consider the seme. In the circumstances it eeems
to us that the Government should consider and dispose off
the[representatione made by the applicants herein sesking
patity in pay scales and pass sppropriate orders thereon.
ThetGovernmant uili dispose off the representations es
early as possible but in any case within three months
from%the date of receipt of a copy of this order, With
thea; obssrvations both the applicstions stend disposed

|
of .| The Government will take into consideration not

merely the repressntations made by the parties bbt also

the pleadings in these original applicetions while teking
|

_ a‘de§iaion in the matter.
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APPLIGATION NUMBER: 330}/ 92,

APPLICANTS J\DENTS L e e
S B, %k%@y% Ow{D ':rfGM s .Wﬁm Mﬂ"‘@ﬁ :
CLNQ;)N okz,,

K%So%fa“'v\,o 50’—/49 5445 Cvag N o

Subjebt:-‘ Forwarding sf cepies of the Crders passed by“t.he
Central adninistrative _rlomal Bangalore.

Please find. enclesed hercwith a copy of the WRDER/

STAY VRDERAINTERIM-OBDER/, passed by +this Tribunal.in the above

mentioned application(s) on 2).07- A4
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

. CONTEMPT PETITION NO.19/1994 IN
0.A.330/92

THURSDAY THIS THE TWENTY FIRST DAY. OF JULY,94

WR. JUSTICE P.K. SHYAMSUNDAR  VICE CHAIRMAN

MR, T.V. RAMANAN . MEMBER (A)

1, Shri B. Bhaskar Rao,
S/o B. Achuta Rao,
aged about 56 years,
C/o G.E, Camp

~ Belgaum '

2. Shri B.0. Patil,
S/o Gurulingappagouda Patil,
aged about 54 years,
C/o Chief Engineer, MES,
Bombay

3, Shri N.B. Patil,
s/o Basagowda Patil,
Aged about 54 years,
€/o G.E. Camp,
Belgaum -

4, Shri B.G. Varngz,
S/o B. Anantha Krishna,
aged about 53 years,
C/o G.E. Camp,
Belgaum

5. Shri G.U. Kekare,
S/o Venkatesh Kekare,
aged about 51 years,
c/o G.E. Camp Belgaum

6. Shri S.M. Mulugund,
$/o M.G. Mulugund,
Aged about 51 years,
€/o G.E. Camp Belgaum

Shri SoGo phadke,
S/0 G.G. Phadke,
aged about 45 years,
C/O GQEQ_ Camp,

\ Belgaum

Shri 4,0, Taluar,

/S /o Dundappa Talwar,

f.aged about 44 years,

% C/o AGE(I) AF Sambra

Belgaum Apolicants

( By Advocate Shri N.B. Phadke )
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' But since there is some kind of cbte

2, We find that the alleged compl

1. Union of - Indla,
‘represented by its Secretary,

Shri Nambiar, Major, o 0

Ministry of Defence,
New Delhi

. v‘-n’?._

2, Lt, General Jagadish Narayanan BVSM & AVSM

'Englneet-ln-ﬁhief
. Kashmira House,
Army Headquarters,
DHQ Post Office,
‘New Delhi

( By learned Standing Counsel
Shri M.V, Rao

ORDER

MR, JUSTICE P.K. SHYAMSUNDAR, VICE C

Respondents

Heard both sides,

our cdirecticn is not fully satisfact
would have expected in the lloht of
dlrectlons gluen while d159031ng of
ocn 28,7,93 asking the authorltles tc
thevépmlicant’s‘representation uitﬁi
ndf,merely in the context of the rep

but also with reference to the plead

the case, But, ue notice there is a

advertence either to the pleadings o©

HATRMAN

iancé_of
Oryvés we
the
G,A.N¢;330/92
dispose .of
reference
feseﬁtation
ingS’iﬁ
scant

r to the

representation made by the applicant, though there

is an order disposing of the represe

i suggesting that the matter shcould be

by the Pay Commission as and uhen i{

and art1f1c1a1 ccmpllance of our d1r

ntation
céb§£dered *
:is'constitUt;d.‘
nsible

ectlons,”ué“

feel that 1b\15¢1naﬂproprlate to oroeed Further‘
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' in the case for taking actlon in hav1ng committed
. qontenpt of the Tribunal's d1rect10ns - But

 instead, ue-dispose of-thxs appllC?tlon uith‘

’liberty to the applicant to challenge thlS very

order in an approprzate crlglnal appllcatlon

7 if;he considers 1t'necessary, No costs, -
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i (T.. RAMANAN ) - ( P.K. 'SHYAMSUNDAR )

MEMBER (A) B VICE CHAIRMAN
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